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(By Shri S.Rajappa, Advocate)

ORDER

Hon’ble Shri M.P. 8ingh, Member{A)
Mrs. Kamlesh Singh
55/A, Strest No.4, Aryanagar
Near Daya Nand Vihar, Delhi-91 - Applicant
{8y Shri B.B. rRaval, Advocats)
yarsus

1, Chaijrman :

Kendriya Vidyalaya Sangathan

18, Institutional Area

Shaheed Jest Singh Marg, New Delhi
2. R.5. Sharma
' Principal, Kendriya yidyalaya

3ulandshahr
3, Seacrsetary

Human Rights Commission

sardar Patel Bhavan, New Delhi
4. Secrstary

National Commission for SC/5T

Lok Nayak Bhavan, New Delhi . Respondents

By the present OA, the applicant has challenged the
order dated 22.11.1999 by which she stands transferred
from gulandshahr to Leimakhong and order dated
27.11.1298 by which shs stands relieved from
Bujandshahr. she has earlier filed OA No0.2585/39

rejected by order dated

Her

21.8.

repressntation

2000 and that
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z. Wwhen the OA was listed . on 19,10.2000, th learned
counsel for the respondsnts sought 10 days time UG filse

a detailed reply and the trans far order dated 22.11.88

was not implemented on the one ground or the cthsr.

Sincs the respondents failed to file reply within the
stipulated period, they wers allowed one more week to do

so subject to payment of Rs.Z?,000 as cost, vide order

3. Aftar ths pleadings were complete and when the cass
came up for final hearing on 14.12.2001, learned counssl
for the applicant has furnished a copy of order dated
21,.11.2001  passed by the Allahabad Bench of this
Tribunal 1in OA No.114/2000 and other connected OAs.
These OAs were filed by four persons (namsly Bhagwan
Singh, Kailash Singh; Harish Chandra Sharma and Kishan
Chand) who were also transferred from Bulandshahr altong
with the appliicant and one more person (Smt. Urmila
Tyagi, who is stated to have accepted the transfer) to
different places by the sams impugned order datsed
22.11.98. The Allhabad Bench while disposing the said

OAs, has made the following observations

4, During the courss of arguments, lsearned
counsel for the applicants stated that applicants
have no Ubjebb10ﬂ if they are transferred within

vision. Against this issue, learned counsel
for the respondents only pointed out that
ing to the rules of Kendriya Vidyalaya

Sangathan, an smployee can be transferrsd anywhere
in India and also from an ordinary station to a

de

hardship station. However, lsarnsd counssl for
the raspondsnts could not show any evidsnce to ths
gffect that this was the reason bsycnd ths
transfer outside Division. 1 see no reason why
thess persons cannot bes accommodated within the
Division 1in the absence of genuine administrative
grounds. The respondents are accordingly direscted
to reconsider the transfers of applicants within
the division to which applicants will have no
objection. The salary for the intervening period,
soon after a stay order was granted by this
Tribunal, shouid be paid by the respondents and
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